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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

0.A., 1044/99 Date of decision:16-7-1999
Between:
P. Siva Rao .. Applicant

AND

1. The Regional Labour Commissioner
{(Central)
. Govt. of India,
A.T.I. Campus, Opposite Sivam,
Hyderabad - 500 007

2. The District Employment Officer,
District Employment Exchange,
Vi jayawada, Krishna Dist. .. Respondents.,

counsel for the Applicant : Mr. B.P. Raju

Counsel for the Respondents: Mr. B.N.Skbhrma,Sr.CGSC
for R=1

Mr. Vv.v. Anilkumar
for R=2

coram:

Hon'ble Shri Justice D.H. Nasir, Vice-Chairman

Hon'ble Shri H. Rajendra Prasad, Member (A)Q'.




ORDER
(Per Hon'ble Shri Justice D.H. Nasir, v.C.)

Heard Mr. B.P, Raju for the Applicant
‘Mr. B.N. sharma, Sr.cGSC for R-1 and Mr. V.V.

Anllkumar for Re2

%
O.A. 1044/99 Date; 16-7-99 _ _
2. This OA is filed with a view to

obtainbﬁy a direction against the respondents

to allow the applicant to appear at the interview
for the post of Peon in Regional Labour commissioner
(Central) office which is to be held on 19-7-99,
According to the applicant, he has been denied

the opportunity to appear for the aforesaid
interview on the ground that his -candidature

has not been sponsored through Employment

Exchange,

3. It 18 well settled now that a candidate

shall not be denied an opportunity to appear at

the interview on the ground that his name has

not been sponsored by the Employment Exchange

provided he satisfies the eligibility criteria.
0%

< Jdemit -
4. this OA 1s disposed of with a direction to

the respondents to allow the applicant to appear for
the aforesaid interview to be held on 19-7-99

1f he i3 found to be possessing the eligibility
criteria for éppearing at the interview, even if

his name is not sponsored by the Employment Exchange.
The authority concerned shall allow the candidate to
appear for the interview on the production of the

certified copy of this order. OA is disposrd of

»
accordingly.
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(H. RAJEND RASAD) (~D.H.NASIR)
Memb A) Vice-Chairman
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